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Date order
23.3.2018 Petitioner No. L Smti. Pranita Ray and Petitioner No.

2 Sri Pradittya Kr, Ray have filed a petition U/S. 13 (BX2) of
the Hindu Marriage Act,1955 for dissolution of marriage by

mutual consent by a decree of divorce.

The case of the petitioners is that the marriage

between the parties was solemnized on 23.11.2015 in

accordance with Hindu rites and customs After their
marriage both the petitioners lived together as husband and

wife for six months. lt is submitted that soon after the

marriage, some differences of opinion cropped up between

the petitioners in regard to the manner, tastes, behaviour
etc. for which the relation between them got deteriorated.
Several attempts were made for reconciliation to settle their
dispute but all in vain. lt is further contended that after the

marriage the petitioner No. 1 smti. pranita Ray failed to
adjust with her husband i.e. petitioner No. 2 pradittya Kr.

Ray for which problem arises in their conjugal life and finally
they used to reside separately since 26.5.2076. Hence both

the parties mutually agreed and decided that there is no

possibility to live together in future and further agreed upon

to file a petition for dissolution of marriage on mutual

consent. The petitioners also stated in the petition that
petitioner No. 2 also agreed to pay a sum of Rs. 3,00,000/-

to the 1st petitioner as full and final settlement out of which

Rs. 1,00,000/- was paid on the day of filing the joint petition

for divorce. Hence Prayed for dissolve of marriage by way of
decree of divorce on mutual consent.

Both the parties have submitted their
evidence on affidavit wherein they have reiterated the

averment made in their petition.
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From the evidence of the parties, it appears
that after the solemnization of their marriage, their
relationship deteriorated and they have not living together
since 26.5.2016 and the present application was filed on

1.9.2017. Record also reveals that efforts were made for
conciliation but failed. The petitioner No. 1 admitted that as
per settlement, she already received Rs. 3,00,000/- from the
petitioner No. 2 as full and final settlement and hence
prayed for a decree of divorce.

From all such matters on record, I am of the
view that the petitioners have made out a case for
dissolution of marriage by mutual consent, and it can be
reasonably concluded that their marriage has irretrievably
collapsed, so they should be rerieved from such so- called
relationship like marriage by way of divorce.

ln view of the above, it can be held that the
petitioners are entitled to get the relief as prayed for.
Accordingly, the marriage between the parties is hereby
dissolved by mutual consent by way of decree of divorce.

Prepare the decree accordingly.

As dictated
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